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In the Rajasthan High Court

Case No : Civil Writ Petition No. 15259 of 2010

Man Phool Ram APPELLANT

Vs

State of Rajasthan and Others RESPONDENT

Date of Decision : 19-11-2010

Acts Referred:

Citation : (2010) 11 RAJ CK 0115

Hon'ble Judges : Mohammad Rafiq, J

Bench : Single Bench

Judgement

Mohammad Rafiq, J.—This writ petition has been filed against interim order of
Rajasthan Civil Services Appellate Tribunal, Jaipur, which, by considering appeal
of Petitioner against order of his last transfer dated 29.09.2010 rejected his stay
application.

2. Contention of learned Counsel for Petitioner is that Petitioner was posted at
Gram Panchayat Seuwa Panchayat Samiti Rajgarh by order dated 14.06.2010
where he joined on 17.06.2010, but within a week thereof he was again
transferred from Seuwa to Gram Panchayat Malaksar in Panchayat Samiti Sardar
Sahar qua Respondent No. 3 Rajendra Prasad. Petitioner joined that place on
07.07.2010, but on 26.08.2010 this order of transfer was cancelled and
Petitioner was again transferred to Seuwa Panchayat Samiti Rajgarh. Consequent
whereupon Petitioner was relieved on 20.09.2010 to join at Seuwa. Now again by
order dated 27.09.2010 Petitioner has been transferred from Gram Panchayat
Seuwa (Panchayat Samiti Rajgarh) to Panchayat Samiti Nohar.

3. Learned Counsel cited similar order of stay passed by Tribunal in identical case
to argue that Tribunal committed an illegality in not granting stay order in
present matter.

4. Considering argument of Petitioner would tantamount to pronounce upon
merits of the case which is pending before Tribunal and it may prejudice case of
either party. However keeping in view totality of circumstances, it is impressed
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upon the Tribunal to dispose of appeal of Petitioner within a period of three
months from receipt of copy of this order.

5. Petition stands disposed of.
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